
FORM A
PueLtc ANNouNcBMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India ([nsolvency Resolution

Process for Corporate Persons) Regulations, 201 6)

FOR THE ATTENTION OF THE CREDITORS OF HANSON PETRO PRIVATELIMITED

p.ha petro(@

Last date for subrnission of claims Q4.05.2023

Classes of creditors, if any, under clause (b)

of sub-section (6.4) of section 2l 
"

ascertained by the interim resolution

Name the class(es 1: N ot Appiicabie

fessional _____--_____l
i
INot Applicable

(a) Relevant Forms and Weblink:

RoLovnNt P,lnrtculans
1 Name of corporate debtor Hanson Petro Private Limited

2. Date of incorporation of corporate debtor 26.04.1999

3. I Authority under which corporate debtor rs
I

R.oC-Chandigarh

incorporated / re gi stered

4. Corporate Identity No. / Limited Liability
Identifi cation No. of, corporate debtor

u5 r 21 l PB 1 999PTC022502

5. Address of the registered office and
principal office (ifany) ofcorporate debtor

77 4-Urban Estate Phase-1

Jalandhar, Puniab - 144444

6. Insolvency colllrlencelrtent date in respect

ofcorporate debtor
20.04.2A23

,7, E,stirnated date of closure of insolvency
resolution process

t7 "1A.2023

8.

9.

i0.

Name and registration number of the I Name- Mohit Chawla

insolvency professional acting as interim j RegNo.:
resolution professional i IBBI/IPA-001/lP-P00524/2017-2018110949

naar.ir and e-mail of the interim I Address- SCO: 2935-36" I-evel-i. Sector 22-C,

resolution prol-essional, as registered with i Clrandigarh-160022
the Board i Email: ipEfy19"t@","b""gt"up.i*
Add*rt 

"rdcorrespondence with the interim resolution I Ofnces. Plot No. 178-tr78A, Industrial Area

professional 1 Phase-tr. Chandigarh-16102
I Ernai i: ip.lransonpetnorEglnail.com

Names of Insolvency Professionals

identified to act as Authorised
Representative of creditors in a class (Three
nafires for each class

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a

corporate insolvency resolution process of the Hanson Petro Private Limited on20"A4.2023.

The creditors of Hanson Petro Private Limited. are hereby called upon to submit their claims wrth proof

on or befbre 04.A5.2023 to the interirn resolutron professionai at ti,e address mentioned against entry No"

10"

The financial creditors shall subrnit their claims with proof by electronic means only. All other creditors

rnay submit the claims with proof in person, by post or by electronic means.

A flnancial creditor belonging to a class. as iisted against the entry No. 12" shall indicate its choice of
authorised representative from among the three insolvency professionals Iisted against entry No. l3 to act

as authorised representative of the class: NA in Forrn CA.

Submission of lblse or rnisleading proofs of claim shall attract penalties.

Mohit Chawla,
Interirn Resolution Frofessional

IP Registration No: IBBI/IPA-00 1 /XP-P00524 / 2ALT -2A78 I L4949

Date:2i "A4"2023
Plaee: Chandiganh
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12.

13.

14.


